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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE 

 

ORIGINAL APPLICATION NO. 6 OF 2022 

 

In the matter of: 

 

Shri. P. V. Subramanya Varma 

         …Applicant   

 

Versus 

 

 

 

The State of Telangana and 32 Ors.  

                   …Respondents 

 

 

REPLY AFFIDAVIT FILED ON BEHALF OF RESPONDENT NO. 5 / CENTRAL 

POLLUTION CONTROL BOARD 

 

I, H.D. Varalaxmi, D/o. Shri. H.S. Devaiah, Hindu, aged about 51 years, having office at the 

Regional Directorate – Chennai, Central Pollution Control Board, 2
nd

 Floor, 77-A, Ambattur 

Industrial Estate, Chennai – 600 058, do hereby solemnly affirm and sincerely state as follows:-   

 

1. I submit that, I am presently working as Scientist ‘E’ and holding Charge of Regional 

Director, Regional Directorate, Chennai, Central Pollution Control Board (hereinafter 

called as CPCB) and have been authorized to file the reply affidavit on behalf of 

Respondent No. 5. I am fully conversant with the facts of the case and hence, competent 

and authorized to depose and swear the present as under:  

 

2. I submit that, the Applicant is mainly focusing about illegal operations of stone crushing 

units in Ranga Reddy and Sanga Reddy District thus by violating the Environmental 

guidelines issued by the Central/ State Governments, causing air and dust pollution in and 

around the vicinity of the units and impact on the environment and health hazards to the 

people of nearby villages. Since the petition does not have direct reference to this 

answering Respondent and most of the paragraphs details about illegal operations of 

stone crushing units Para wise reply is not attempted.  
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3. I submit that, Telangana State Pollution Control Board (hereinafter called as TSPCB), 

namely the 4
th

 Respondent, is empowered to grant Consent to Establish (CTE) and 

Consent to Operate (CTO) under the Water (Prevention and Control of Pollution) Act, 

1974 and Air (Prevention & Control of Pollution) Act, 1981 to the Stone Crushing units 

after ensuring requisite facilities and also to ensure compliance of conditions of CTE and 

CTO to prevent air pollution and fugitive emissions.   

 

4. I submit that, the answering Respondent, in compliance of the Order dated 28.02.2020 

passed by the Hon’ble NGT, Principal Bench in the matter of OA No. 304 of 2019, had 

examined the minimum distance prescribed by various states with respect to mining 

operation of minor mineral and prepared a report on "Distance Criteria for Permitting 

Stone Quarrying" and filed report before the Hon’ble NGT on 09.07.2020. The Hon'ble 

NGT vide Order dated 21.07.2020 approved the said minimum distance criteria for 

operation of stone quarries close to residences and public roads and directed that the same 

distance criteria have to be followed throughout the country.  

 

5. I submit that, in compliance with Orders dated 30.05.2019 and 09.10.2019 passed by the 

Hon’ble NGT, Principal Bench in the matter of O.A. No. 739 of 2018 in case of 

Residents of Gram Panchayat Varahiya Vs. State of Madhya Pradesh, the answering 

Respondent had developed the requisite mechanism for the assessment of damage to the 

air quality, public health and agriculture production loss by referring relevant documents. 

The formula/equations were developed for assessing the damage in monetary terms, 

which may be recovered from stone crushers operating illegally and/or without 

complying with the prescribed norms. The explanation/demonstration of the mechanism 

in terms of monetary calculations was circulated to all SPCBs/PCCs.   

 

6. I submit that, the answering Respondent had received a complaint forwarded by Ministry 

of Environment, Forest and Climate Change (hereinafter called MoEF&CC), Delhi,  
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namely, the 13
th

 Respondent on 25.10.2021 and forwarded it to TSPCB, namely the 4
th

 

Respondent on November 9, 2021, requesting to investigate the matter and forward the 

Action Taken Report (ATR) to the complainant and 5
th

 Respondent. The 4
th

 Respondent 

had forwarded the Action Taken Report through email dated 15.02.2022 and the same 

was forwarded to the Applicant.  

 

Hence in view of above, it is respectfully prayed that this Answering Respondent No. 5 will 

abide by the order(s)/direction(s) passed by this Hon’ble Tribunal.  

    

 DEPONENT  

 

 

VERIFICATION 

I, H.D. Varalaxmi, D/o. Shri. H.S. Devaiah, working as Scientist ‘E’ and Regional Director, 

Central Pollution Control Board, the 5
th

 Respondent herein, do hereby declare that the contents 

of this Reply Affidavit is based on official record and information available in the office are true 

and correct to the best of my knowledge and belief.  

 

Signed and verified at Chennai on this the 22
nd

 day of February, 2022  

            DEPONENT 

 

 

 Counsel for CPCB  

 




















